| TEM NO 29 REG STRAR COURT. 1 SECTI ON | VA

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR M K GUPTA
Petition(s) for Special Leave to Appeal (Civil) No(s).3805/2008

VENKATARAYAPPA Petitioner(s)
VERSUS
RAMAKKA & ORS. Respondent ( s)

(Wth appln(s) for urging addl. grounds and prayer for interim
relief )

WTH SLP(C) NO. 21814 of 2008
(Wth prayer for interimrelief)

Dat e: 30/ 09/ 2009 This Petition was called on for hearing today.

For Petitioner(s)
M. P.R Ramasesh, Adv.
Ms. Anj ana Chandr ashekar, Adv.

For Respondent (s)
Ms. K. Sarada Devi, Adv.
M. T. Mahipal, Adv.
M  Mayank Bhugani, Adv.
Ms Shruti Sharma, Adv.
M Daya Shankar Tomar, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
SLP(C) NO. 3805/2008
Service is conpl ete.
-2
Item No. 29
SLP(C) NO. 21814/2008
Respondent No. 1 has al r eady filed count er

affidavit.

No counter affidavit is filed by respondent no.2
despite order dated 21.8.2009 of |ast chance.

Await service of notice on respondent No. 3.

Li st again on 16. 11.2009.
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(M K. GUPTA)
Regi strar



